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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY

BA NG, 447/94

Shri DQChandrasekaran ves PApplicant
V/S.
Union of India & Ors. | " e+es FRespondents

CORAM: Hon'ble Vice Chairman Shri Justice M.S.Deshpande

Appearance

Shri VoGopaShte
Advocate
for the Applicant . : o

Shri S.C.Dhauan
Advocate
for the Respondents : ,

ORAL JUDGEMENT " Dated: 2941147854
(PER: M.S.Deshpande, Vice Chairman) 4

By this application the épplicant seeks
payment of arrears on account of refixation of pay
in the scale of Rs.840-1040 from 14141973 to the
date of his retirement i.e. 31;1.1984 and fixation
of his pension also acoordinglyfas well as arrears
of pension from 1.,1.1973 to 31.1.1984 together with

interest,

24 Learned counsel for the feSpondents Shri Dhauan
states that by the letter dated 20.9.1994 a statement

was given to the applicant regarding the difference

which has becoms payaﬁle to him and a copy of that

statement has been sent to the Chief Personnel Officer

ég& the Railway Board'!s sanction. According to that
statement the applicant would He entitled for the period
from 1131973 to 30011451977 = Re,2183,90 (ii) from 1.12,1977

to 305111979 = Rs.3208.30 and (iii) from 1410,1979 to 31.1.198m

Rs.7664.00, ises Total Rs,13056%20. He has also handed over
A,
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a copy of the details on the basis on which these
entitlements have been worked out. Shri Pashte,
learned counsel for tha:applicant states that he
accepts the amounts which have been sanctioned to hih
as well as the manner of fixation and states that
pension and arrears of pension shall also be fixed

in accordance with the letter dated 21.1.,1984,

3 In the result, the respondents are directed

to pay to the applicant Rs,13056,20 as arrears worked
out upto 31,1.,1984 and to fix thé amount of psension
payable to the applicant on the basis on which the
arrears have been worked out and pay ag?gars of pension.
A1l the arrears shall be worked out anJVLaid to the
applicant within three months Fr&m the receipt of a
copy of this order and shall fix the amount of pension
payable to the applicanf within the same period.

With these directions the OAR, is disposed of.
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